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SHRI RAVIDRA VARMA: I can
understand the hon. Member’s anxiety 
which I share with him. But ihe 
presence of oil does not depend on 
any assurance that any Minister— 
past or present—can give. As far as 
the exploration is concerned, as I said 
earlier, the survey itself pointed out 
that the continental shelf near the 
coast was narrow and the sedimentary 
thickness was very small, that further 
away from the coast line the thick-
ness increased and that further away, 
the depth also increased. There is 
difficulty in exploration and exploi-
tation where water is deep. This is 
what was stated by me earlier and 
this is what was stated by both the 
reports, the Russian survey report 
and also the survey made by the 
vessel “Lady Clorita’V This does not 
mean that the Government will not 
make the necessary efforts to see 
whether prospecting, exploration and 
exploitation can be undertaken on an 
economic basis if it is proved that 
there are sufficient deposits of <>j] to 
warrant it.
Railway Accidents during the last 

three months

+
*131. SHRI VAYALAR RAVI:

SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be 

pleased to state;

(a) the total number of Railway 
accidents occurred during the last 
three months and how many people 
died and were injured therein;

(b) the total loss suffered by Rail-
ways as a result thereof;

(c) the causes of these accidents; 
and

(d) steps taken to avoid such acci-
dents in future?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a)
to (d). A statement is laid on the 
Table of the Sabha.

Statement

(a) During the last three months
i.e. March to May, 1977, there were

206 train accidents in the categories of 
collisions derailments, level crossing 
accidents and fires in trains on the 
Indian Government Railways against 
210 during the corresponding months 
of the previous year. 138 persons 
were killed and 322 injured in accidents 
dents which occurred during March 
to May, 1977.

(b) The cost of damage to railway 
property has been estimated at appro-
ximately Rs. 80,59,939.

(c) Causes of these accidents are 
as under:-^ ■

(i) Failure of Railway Staff —73
(ii) Failure of persons other

than Railway Staff —34
(iii) Failure of equipment —50
(iv) Accidental — 11
(v) Cause could not be

established —4
(vi) Cause not yet finalised —34

(d) As failure of human element is 
the largest single factor responsible 
for accidents, Safety Organisations set 
up on the Railways have been engaged 
in inculcating safety consciousness 
amongst the staff connected with the 
running of trains and in ensuring that 
the staff do not violate safety rules or 
indulge in short cut methods. Thorough 
inquiries are held into all accidents 
and appropriate remedial measures are 
taken.

SHRI VAYALAR RAVI; I hope, the 
hon. Minister will share with me the 
anxiety and concern about the increase 
in the number of railway accidents 
resulting in deaths. In the statement 
itself, the hon. Minister himself says 
that there were 206 train accidents and 
that 138 persons were killed and 322 
persons were injured. He has given 
the reasons also. He has made a state-
ment about safety measures also. Even 
with all the safety measures, the rail-
way accidents are occurring from time 
to time resulting in the death of many 
people.
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Recently two accidents have occur-
red with in h short interval at the 
same place near Arakonam. As a re-
sult of these accidents, some steps have 
been taken. According to one of the 
reports, more than two people ha^e 
been killed. I am only worried about 
the accident. I would like to know 
from the hon. Minister what concrete 
steps have been taken--where it is due 
to human failure—and what steps you 
would propose to take further to avoid 
all these accidents?

PROF. MADHU DANDAVATEJ: 
Though factually the number of acci-
dents that had taken place in the last 
three months was less than that dur-
ing the corresponding months of the 
previous year, I not satisfied at all. 
I want the situation, under the Janata 
Government, to improve. I am not 
satisfied merely with the status quo. 
I have not tried 1o cover up any lapses 
on the part of the administration or 
the staff. I have given all the details, 
the break-up of the accidents, the rea-
sons for the accidents and what steps 
are being proposed. I wish to make it 
very clear to the House that these acci-
dents should be avoided in the future. 
We have seen to it that the mainten-
ance agency has been strengthened, the 
periodical inspections have been inten-
sified and we will see where track 
packing is loose, that it should be set 
right. Where recurring accidents are 
there, we will also see that they are 
completely eliminated. As far as fai-
lure is concerned, in the case of staff 
failure, in the case of equipment fai-
lure and in the ca.se of failure of the 
general public, in all these cases, we 
have found out the reasons. Where 
there are crossings, some motor drivers 
have dashed against the trains and 
there have been collisions. Even in 
the case of manned gates, certain acci-
dents are taking olace. As far as the 
break-up is concerned, it is already 
giv*-\ Investigations are already go-
ing or*. In the course of three months, 
whate^r accidents have taken place, 
we hav* tried to categories how many 
of them are due to equipment failure 
and how many of them are due to the

failure of the staff. All those enquir-
ies ate going on, and where staff is 
responsible in these accidents, we will 
take very stern action. That i* the 
assurance that I would like to give to 
the House.

SHRI VAYALAR RAVI: As far as 
the compensation amount is concerned* 
I would like to know from you whether 
it includes the compensation paid to 
the people who difed as well a* injured? 
I would also like to know what steps 
are taken to see that the compensation 
amount should be ptoid in a short time?

PROF. MADHU DANDAVATE: As
far as this amount is concerned, it does 
not include the compensation amount 
at all. A separate provision of Rs. 9 
crore Is made. That is a separate pro-
vision. I may point Out that the pre-
sent provision of compensation is upto 
a limit of Rs. 50,000 Lnd our Ministry 
is trying to apply its mind to find out 
why there should be a disparity bet-
ween the compensation paid in the case 
of air—crash—in the case of victims o f 
air-crash, it is Rs. 1 lakh—and the 
rail accident, and I had already made 
that statement. We are trying to exa-
mine that proposition financially and 
will come forward with concrete sug-
gestions to improve the situation. As 
far as ex-gratia payment is concerned, 
usually, it is fixed at Rs. 1000 for the 
kins of the dead and Rs. 750 for the 
injured. Where specific instances are 
there, for instance, Gauhati accident, 
on the spot, the Minister, in his discre* 
tion, can increase the ex-gratia pay-
ment. We have increased the ex-ora-
tia payment.

SHRI VAYALAR RAVI: What about 
this Rs. 50,000 as compensation?

PROF. MADHU DANDAVATE: A 
claim commissioner is appointed. He 
goes into a particular case because one 
ranger is there. Very often someone 
may point out that he is his (dead 
person’s) near relative and may make 
the claim, whereas somebody else may 
be his near relative. Therefore, the 
claim is to be analysed and examined: 
by the c&mmissibn.
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PROF. P. G. MAVALANKAR: Sir,
an accident is after all an accident! 
One cannot help it. So, some accident* 
may take place. But, may I ask the; 
hon. Railway Minister whether he has 
categorised them into avoidable acci-
dents and non-avoidable accidents? 
From the statement he has gir 'in, 1 
can see that a good number oi them 
can be put into ihe category of avoid-
able accidents, because, he has men-
tioned: failure of equipment 50 cases 
and failure of railway stafT 70 cases. 
In view of these appallingly large 
figures, will he assure the House that 
he will take prompt action with K/gard 
to improving the equipment so that 
accidents on that score are minimised 
and that he will take educative and 
punitive measures in respect of emplo-
yees who make serious faults? Re-
garding level crossings, particularly 
unmanned, in urban conglomerations, 
In major cities, will he see that they 
are made manned as early as possible?

PROF. MADHU DANDAVATE: I 
accept the suggestion of the hon. Mem-
ber and I may point out to him that, 
in the break-up that I have given, of 
the accidents that have been mention-
ed, only 11 have been shown as acci-
dental. Of course, accidental accident 
is perhaps a contradiction in terms, 
but the hon. Member will realise what 
it means in the context of the other 
figures. It is possible to avoid these 
accidents. We will take stern measures 
against those who are responsible for 
the failure of their duties, anc as far 
as equipment is concerned, we ^?iU try 
to reinforce with better equiprvw-nt so 
that maintenance can be improved.

PROF. P. G. MAVALANKAR: What 
about level-crossings?

PROF. MADHU DANDAVATE: I
have referred to that earlier.
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SHRI L. K. DOLEY: Regarding the 
railway accident that took plsce at 
Geufaati in Assam, our mfbrmation is 
that the flood level was h^ghw than 
the rail line. Another thing is that the
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bridge-connection was in a dilapidated 
condition. The flood level being 
higher, this has been a recurring fea-
ture after the great earthquake of 
1950. This is due to the fact that the 
level is constantly rising because of 
silting. The condition of the roads in 
Assam is also the same. In view of 
this, may I know whether Government 
is seriously contemplating to raise the 
railway lines and also the roads above 
the flood level?

PROF. MADHU DANDAVATE: As
far as this aspect is concerned, it is a 
suggestion for action and we will take 
note of that. As far as the earlier 
aspect is concerned, as I have already 
said in the comprehensive statement 
submitted to the House, from Bridge 
No. 139 to Bridge No. 141, due to lower-
ing of the sluice gates, there was an 
outburst. There is some doubt in the 
minds of many villagers from that 
locality that the control of the sluice 
gates was not properly managed. I 
do not want to cast any aspersions. 
It is the responsibility of the Irrigation 
Department. A judicial enquiry has 
been ordered. That problem also will 
be placed before them, and whatever 
be the final verdict, on the basis of that 
we shall proceed further.
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SHRI KRISHNA CHANDRA HAL. 
DER: The Minister has stated in the 
statement that the number of accidents 
due to the failure of persons other 
than the railway staff is 34. How 
many persons died and how much 
compensation was paid?

Again, under (v) it has been stated 
that the number of accidents where 
causes could not be established is four. 
I would like to know the reason why 
causes could not be established.

PROF. MADHU DANDAVATE; As 
far as payment of compensation is 
concerned, this number relates to the 
accidents during the last three months. 
The Claims Commissioner goes into 
each case. I cannot tell you just now 
how much was the compensation in 
each case; all that I can inform the 
House is that the maximum compensa-
tion payable to the nearest of kin of 
the dead is Rs. 50,000 and we have 
made no exception.

As far as those four cases are con-
cerned, the statement that the causes 
have not been established itself indi-
cates that we have not been able to 
find out how these accidents took place 
and they were in a true sense, acci-
dental accidents.

As far as the other cases are concern-
ed, we have given the reasons and all 
the defects are being rectified.
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SHRI JAGANNATH RAO: Regard- 

ing payment of compensation, I would 
like to know whether it is paid uni-
formly in the case of Class II, Class I 
and Air-conditioned coach pMMBgers
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or  whether the poor passengers travel-
ling by the II Class are paid at a higher 
rate.

PROF. MADHU DANDAVATE: We 
don’t consider at all the Class by which 
the passengers were travelling. At 
least in death there should be unifor-
mity.

Areas of Work assigned by LO.C. to 
Engineers India Limited

*132. SHRI C. K. CHANDRAPPAN: 
Will the Minister of PETEROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) the areas of work which have 
been assigned by the Indian Oil Cor-
poration to Engineers India Limited so 
far;

(b) how many assignments have 
been completed; and

(c) what is the Government’s ex-
perience of the works so far comp-
leted by the Engineers India Limited 
technically, administartively and 
financially and the broad outlines 
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): (a) and
(b): Six major projects have so far 
been assigned by Indian Oil Corpora-
tion (IOC) to Engineers India Ltd., 
(EIL). A statement giving the names 
of these projects, the areas of work 
assigned to EIL and their status is 
laid on the Table of the House.

(c) The performance of EIL in re-
lation to the projects completed by 
them so far has been satisfactory. 
The payments made to them for the 
services are also considered reason* 
able.

Statement

Name of the IOC Project Areas of work entrusted to Status
Engineers India Ltd.

LPG bottling Plant Barauni Refinery Turkey job for LPG Transfer Completed. 
Bihar and filling system

Coke Calcination Plant, Barauni Re- Turkey job for calcination of Completed, 
finery petroleum coke.

Haldia Refinery Haldia,West Bengal . Detailed engineering, procure- Completed.
ment in India, site construc-
tion supervision and project 
management.

Gajarat Refinery Expaniion, Baroda Process design, detailed engi- Under implementa-
neering, procurement, cons- tion
truction, supervision, commis-
sioning and project mana-
gement.

Mathura Refinery, Mathura (U.P.) . Derailed engineering procure- Under implementa-
ment for certain units and tion 
off sites, supplementary en-
gineering and construction 
supervision.

Off-jhore Oil Terminal & Submarine Detailed Project Report, and Completed.
Pipeline, Gulf of Kutch Project Management inclu- Under implemente-

ding Construction Supervision. tion.




